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HON'BLE MRLIUSTICD D.L,MEHTA VICE CHAIRMAR {J)
HON'BLE MR B.K.SINGH MEMBER(A) w

Shri Jagdish singh

s/o 3hri whiv Lal,
r/D 56, Village udH“PUl
r.u,ﬁdnCthfl, Ashok u1har,
DE.LHJ-. '

2. 3hri Murari Lal son ©

Shri Dharam 3ingh, r/D _

VAPQ Rathdhanpa Dist .3onepat, ..%pplicents
c

{By shri Shankar Raju, Advo
Vs,

1. lt.Governor of Delhi,
ftajniwas Marg, Oel hi,

2, The Secretary (
Dte. of Transpo
Delhi :1dm.9 :
Daelhi,

8y}
e

3, Director o an
5, Under Hill Roud, JeLh;o o s R@sp0 ndenLo

i
{By Shri MM Sudan, #dvocate)

GRDER(URAL)

HON'BLE MR.JUSTICE B,LL.MEHTA VICE CHAIRMAN(I)

Heard ld, ccounsel for the applicant,

The applicant has challenged ths order dated
23] Je

o

20-1=75 {An, ﬂ4} of ths Director of Transport,

-~
]

Delhi compulsory retiring him by way ofpunishment,

He has Further prayed that the order An.A9 issusd
by the appellatz avthority deted 29-12-89 may
also be set asida., He has further prayed that the
order passed by L he Reviewing Authority (An,A11)

dated 4=-6-80C may he sst aside,

2, Brief facts of the case are that there was
a2 complaint that the constablss of Delhi Trﬁnsport

Autberity are taking bribe from

(aid

he f“UCr“dI‘“UT”,

Haid was a

-
»—s

nos

IU

d and the raiding party found

on 21-11=73 that the applicants were collapting

money from the truck-drivers{transporters

) . . " .
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# statement of these applicants was tape recorded
and they had accepted that they wers taking bribe
for distributing the same in proportiom to % he
higﬁar authorities, AHn'inQUiry vas éoﬁdﬁcted and
the inguiry report was submitted in uhiéh it was
found that both the applicqnté ate-guilty of taking
the brigé% n recaﬁpt of the ingquiry rgbort, the
Disciplindry Authority {D.A) aftsr perusing the
record and‘takiné_inﬁo considaration ths tape

recorded statement of the applic-nts, the raid

M

report and other relevant documents, pdSSedlth
orders of compulsory retirement of these officers.
The gppedl Was also hedard =nd perscnal Hearing wgs
also given to the applicants, HAppeal vas dismissed,
fevieu petition was also filed which uwas also
Adismissadg Thers is‘sufficient‘méterial on record
to prove the guilt of the applicants and there

is no error ofilau %gk)procedure vhich will render
the prosscuﬁéah&s illegal., UMe are of the opinion
that we cannct dispute‘tﬁe‘opiniun of the DIA,

or the appellate-auﬁhority when there is a concurregnt
finding of the facts. - In thelci
d.A, is rejected, No costs,
v
(B, KSSEHIEH) | ‘ (D.L.MZHTA)

Member (4) Vice Chairman {J)
Ve ' ' . '




